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ORDER
Per Justice G. Rajasuria, J.M. N

This case is pertaining to Largess Scheme. It would not be out of place to

mention here that the Full Bench decided the constitutional validity of the Largess

Scheme vide order dated 07.08.2015 in O.A.1540 of 2013 of C,A T, Calcutta

Bench and it is for the Railways to implement the same in ihdividual cases by
taking into consideration the merits of those cases.

2. The Id. counsel for the Railways would but forth thé point to the effect that
the Hon’ble Delhi High Court is seized of the mattef in a writ petition filed by. the
Railways challenging thé order of the Division Bench of C.A.T. in striking down the

Largess Scheme. However, there is no stay and according to him if at a later date,

the Hon'ble High Court or the Hon'ble Apex Court declares the said Largess

Scheme as unconstitutional then the Railways would be in doldrums, for which the

ld. counsel for the applicants would submit that subject to the ultimate decision that

might emerge in the Hon’ble High Court or the Hon'ble Supreme Court,

appointments could be given subject to the merit of the individual applicants

involved in these matters. The Id. counsel for the applicants would also submit
that the Railwaysl have been granting appointments under the Largess Scheme for
which the Id. counsel for the Railways would submit that he has no instruction in
this regard.

4. Be that as it may, we are not concerned with the allegations made by the
applicqnts against the Railways. One fact is clear that thg Fuil Bench of C.A.T.
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declared the constitutional validity of the Largess Scheme ahd acdordingly the

| C.AT. would direct the Railway authorify' to consider the individual merit of the
| ' a_pp!ica—i'nts and scrutinize the same and proceed further vyith t_h‘é-r'néf-tevrmsjéxb—jec-:t to .
the decision, if any that might emerge from the Hon’ble High cou-rt' or the Hoh’t;lé
Supréme Court in this regard. The case of the applicants be considered within a

time frame of two months from the date of receipt of a copy of this order. ,

The O.A. is disposed of. No cost. T
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(JAYA DAS GUPTA) _ (G. RAJASURIA)
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